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STATUTORY RESOLUTION RE: TEX-
TILE UNDERSTANDINGS
(TAKING OVER OF
MANAGEMENT)
ORDINANCE
AND
TEXTILE UNDERTAKINGS (TAKING
OVER OF MANAGEMENT)
BILL— Contd,

MR. CHAIRMAN : Now the House
will take up items 8 and 9 together for
further consideration.
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“The Committee would suggest that
while taking-up modernisation on a
selective basis priority should be assig
ned to instal the balancing equipment
badly needed by the mills. Efforts
should be concentrated on mills that
are making continuously heavy losses,
mills that could be commission their
installed capacity and mills whose
available spindles capacity is not of
economic size. However, the Committee
do not rule out the need for moderni-
sing selected profit making in mills to
take up production of blended fabric
or otherwise, to improve the quality of
the products to make them competitive
and to make NTC breakeven on the
whole early. Incidentally, the Com-
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mittee would urge that rennovation of
factory buildings, which are very old
and dilapidated and hence a potential
threat to the safety of the workers,
should be attended to with a sense of
urgency.”
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PROF. RUP CHAND PAL (Hooghly) :
Mr. Chairman, Sir, we had been repea-
tedly demanding nationalisation of the
entire textile industry for a long time.

SHRI MOOL CHAND DAGA (P&ll)
This is your slogan.

PROF. RUP CHAND PAL : This
demand was there from our side even in
1974 when the take over of others had
taken place.

The textile industry, as you kmow, is
one of the most important industries and
is the largest industry in our country,
Cloth is one of the essential commodities
for the common people. It has also got
export potential. But because of conti-
nuous  mismanagement,  corruption,
siphoning of money provided by public
financial institutions and banks, this
textile industry has beun deliberately
made to grow sick, We had given
specific instances naming the mills where
these activities were going on, and where
they were diverting money and mismanag-
ing things in such a way that corruption
is rampant, But nothing has happened,
Still, although it has come very belatedly,
we welcome the Government’s move,

I am not commenting on the tiiing of
the announcement i.e, during the time of '
the AICC session, the amnouncement was
made, I am not commenting on whether
it was done with an eye on the elections,
i.e. on the votes of the textile workers,
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[Prof. Rup Chand Pal] session ? Not more than 1.5. lakhs,

particularly in North Bombay, But will
this take-over of the 13 mills solve the
problem ? That is my simple question,
It wiil not,  (Interruptions) It may be
that you wanted to strengthen the Rash-
triya Mill Mazdoor Sangh, your INTUC
union which is quite isolated. But it
- will not solve the problem,

" Over the years, you have taken steps
which have only helped these unscrupul-
ous people who have been engaged in
loot, Loot is the word I am using.
That is the only word we should use.
What is happening, apart from this loot ?
Out of 12 lakh textile workers, how many
are getting jobs ?

I am speaking from your statistics.
Not more than 7 lakhs, Five lakhs of
textile workers do not get regular jobs,
They are either badlis or extra or
temporary, whatever name you may give
them,

Look at the capacity utilization, Out
of 723 textile mills, according to your
statistics, 57 have not provided any data.
May be, they are producing only staple
fibre.. Only 583 are working in three
shifts; only eleven in two shifts; only nine
in one shift; and 63 mills were closed
before the beginning of this Bombay
textile strike,

Now what is the position ? How
many mills are closed ? How many of
them are big ? Look at Kanpur, Look
at the big unit of Modis. Look at
Faridabad, Look at Delhi itself, There is
one Birla textile mill, where there are
6,000 workers, and they have declared
3,000 surplus,

You are not able to utilize the capacity.

(Interruptions) I will come to my State,
The workers are not getting their share,
Look at Bombay itself. In Bombay,
before the strike, we had 225,000 workers,
How many of them are getting jobs after
this pious announcement during the AICC

That means, till to-day more than 75,000
workers are out of employment,

Another aspect, You look at the
working of these textile mills, What is
happening ? They are trying to shirk
the responsibility of weaving, They are
leaving it to the powerlooms. The
spinning part they do. For handlooms,
there are concessions, If it is four or
less than that, no excise duty. So, Birlas
and Tatas also have switched over to
powerlooms producing cloth there and
have come back again to the most profi-
table part, the processing section, That
is a lacuna in the industry itself,

The big monopoly houses are exploit-
ing all these things. They are not only
looting the public financial institutions
and exploiting the workers ruthlessly but
also their PF money is not deposited,
ESI money is being swallowed up. How
is it going to solve the problem ?

Look at the nationalised sector. NTC
is carrying forward loss to the tune of
more than Rs, 426 crores and it is incurr-
ing loss continuously. Why ? It is a
nationalised sector. There is not only
mismanagement but also corruption,
There was one Managing-Director who
was Moosa Raza or something like that,
There was a concrete proof of corruption
against the Managing-Director of NTC
What has happened to him ? What is
the attitude of the Government ? Will
the hon. Minister in his reply tell us
what has happened to that person ? Did
this government give him another assign-
ment ? They have exonerated him of
all the corruption charges,

In West Bengal, all the CITU unions
under the NTC mills had met the Manag-
ing Director, part-time Mr. Billimoria
and suggestions had been given: these-
were the cases of mismanagement and
these were the spheres  of corruption, you
could make a market survey: if necessary,
you could go to some other production
and w2 believe that we shall be able to
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make all these units viable.” Two years
have passed, The Managing-Director
has agreed that their suggestions are 100
per cent correct, So far nothing has
come out. This is the nationalised sector.
I am replying to you, Mr. Vyas, you
know, they have set up a committee,

SHRI GIRDHARI LAL VYAS
(Bhilwara) : I know better than you,

PROF, RUP CHAND PAL : No, you
do not know. Why have these 13 mills
been taken over.—at the AICC session
with an eye to the electorate 7 Should
we not call it a gimmick when there is a
committee which is looking into the 26
mills and their operation ? It is being
said that these 26 mills are not viable
and they are going to be closed down.
That is'the study of the NTC; and 12
of them are in West Bengal. That is your
nationalised sector.

Government has come out regarding
sickness. More than 80 per cent of the
sickness is due to mismanagement. That
is their statistics. While replying to the
debate, 1 want to know about the position
of the NTC. whether it is correct or not
that 26 units are going to be closed
down.

Regarding controlled cloth, why only
NTC would be allowed to doit? Why
not others ? What do they do ? This is
a small responsibility. They think that
paying penalty is cheaper than producing
this controlled cloth. That is this
government’s measure that they pay
penalty without taking this responsibility.

It is being said that Tatas and Birlas
and others have been engaged in the
textile industry and they are great foreign
exchange earners. Itisso? They are
squandering away money from the public
financial institutions; they are squandering
away our foreign exchange; and on the
other hand, they are enjoying all the con-
cessions given by this government,

aking over of
Management) Bill

There is one provision called import
entitiement. That is, if you export, you
are entitled to import some-thing, They
are importing foreign machinery and as a
result, some of our items of machinery are
lying idle. Ours are not out-dated items of
machinery, they are also capable of
producing as well as the foreign machi-
nery. 1 had occasion to visit one of -
them, and feund that they are sitting
idle. And because of this import entitle-
ment these monopolists are able to import
all sorts of machinery into the country.

What was the result of the study made
by the Reserve Bank of India about 10
years ago ? It was found that these
people are spending more foreign exchange
than they are earning through exports,
Will the Government institute an enquiry
to find out how much foreign exchange
they have earned and how much they
spent on claims towards their travelling
allowance, and daily allowance spent for
their exscutives in foreign countries.
There has been a study and it shows that
these monopoly houses have spent more
money in terms of foreign exchange than
they have earned.

So, our plea is that nothing short of
nationalisation can solve the problem of
this textile industry. Nothing short of
complete nationalisation. If you do not
do it, today I do not have to tell you
what is going to happen. The interim
period between the taking over and natio-
nalisation will be fittered away and it will
benefit the same people, like Musharadi.
The bureaucrats are #lso involved in this.
All the aid given by the financial institu-
tions is taken away by these monopolists,
How can you say that by taking over all.
these 13 mills the problems of the Textile
industry will be solved ? It can never be
done, This can be done only by over-
hauling the NTC. or by taking over or
nationalisation of the entire textile indus-
try and by ensuring the full participation
of the workers in the management.

While the workers should be rewarded
and praised whenever they come out with
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cases of corruption, they have been
punished, You know, that a Bill is pend-
ing in the House, called the public Finan-
cial Institutions Fidelity and Secrecy Bill.
Tt will cover all these Government com-
panies. If any employee divulges any-
thing in writing, there will be punishment,
What has happened ? Hundreds of
crores of rupees have been spent away.
Who can believe that a Tata mill can
become ' sick ? When the Tatas are
amassing wealth, making fabulous profits
they can hardly say that any textile mill
will become sick. So, my plea will be
that the entire textile industry will have
to be immediately nationalised. Not only
cotton, but jute also should be nationali-
sed. Because jute is included in textile in
your nomenclature, under your discretion.
So, our demand will be that the entire tex-
tile industry will have to be nationalised. A
new dialogue will have to be started. The
workers and the management will have to
work together and workers’ participation
will have to be assured.

And my last suggestion is that these
specific demands should be recognised. 1
am not talking of any multi-nationals
because I do not have much time. What
I want to know is, why is the Govern-
ment not taking any steps like nationali-
sation of the textile industry ? You know
the whole story. The world's largest
textile magnate a UK. based firm is
seeking collaboration with the Modis.
That means multinationals will flood us.
That will loot us, Another phase of
looting will begin, If the Government is
sincere, the entire textile iadustry will
have to benatnonahsgi and the workers’
participation will have to be ensured,

In Bombay you have made one annou-
ncement, Now you are going to hold
your plenary session in Calcutta. Why
not announce nationalisation of the jute
industry, Plenty of them are lying
closed today.

ot o 7 aww  (SYT)
ofy wgiza, & sy w5 st &

DECEMBER 8, 1983

Textile Undertakings 392
(Ifikefw?m"‘,""&a '

auré 37 W g fw 3T o7 e
FT USTTHT TH OF Tg7 & WWEe
fow #r7 fra 8 grwife gw =y
F1 AT Q¥ AW H A wAr@r g
afy ¥ aft sy faal &1 wawETr
FT AT |

Tt wyEr fasl &1 wewwIr
AFTIT § | FTT I ATL AT T
TET AT JEANT & | TH AT N OF
FUT ¥ wfes &v ¥ § & go
% | ¥few v avs gzt fael & fad
AT gt a1 @ @, W@ g A
aga ardr fed & E, 9 samar ®
SUTET GATET FAT TE # )o@ K wwr
IUNT ¥ I1T FT@T§, A ¥aT FA
FAG, AT F7T FY A AG F@T,
afex ¥ Tz, Tame, faafes
Fread gearfe &1 ft I FT@w g
ok gve Afeay, W, wEET,
FaYT FA, Eo o THe, HHAATH
YT frarer dF FTaA? 39w, WY
saTET g FAT W R, A gEd
#Yr & g A, W wW gAIET
R T

awafa oft, avw 3 #1 gwaw
78 @ v g, 9 fad fiwre qudr
I, ¥ 39 FEarE § wfew g @
#Y AT IART TATATE AT ST
@\ A aRed §, ¥ wruw & qudr
@@ W R R & af
freii #1298 @1 agar & w@m )
;g A-=r7am g w7 HE FT AN
f farvzw wite sad afew 2
wWOT | TA NWIT FALTIET QI



393 Textile Undertakings AGRAHAYANA 17,1905 (SAKA) Textile Undertakings 394

T

FerAe g wwan | W gfe § g
% bt Aifs wead wife, faad
WYY FEA FAW F AT FI
far s fam® oY swrE gARE
arer s &, A ot TR TR R
o Iaa) s & dre o &
ST 9T FH | AT W2 W g
Z1aw

get ¥ 13 fasi &1 usdmsor
frar mar & & aurae o § ag
|al qua o7 @ ¢ 5 W 2022
fa} ®r wredtaweor fear a2 0 Tw
are & g St FY qar 2 fF IFw ;@
FATL, W FATFWE | HAR &
0T fadt. &1 asfasey A awm
A Ha agg srmar g & wewr &1
T & §IX TIE IANT FT ALITFIN
T 71 T1fgy )

aarafa ot sry Fwzr IWIT Ige
FFTH YAT @I B TE BN FUTT
AT A1 72 § | Az A o wvw A
AT E E—ATETT & @) quET fas)
w1 Afeawgw w7 9 @ | Srward
# ot w8 wwT A @Il faweh §—
ww e Fagy @ mE g
@ € & s W wEardaew g
for o @ @ 9 97 ¥ dmr fem,
wifewl & waT 8, %@ g swwi ¥
FTA W W@ F ) sEAfaaa Egaw
¥ Gar ¥ 57 9% a5 faw 9wt %
qWA g, wE9r 4% ¥ | §
R @ ¥ @y § 5 oavEn
I FT AYA FEA A O G qAT ITH
F8 gF@Ear faa s@ar

raaimensy il

AT T g S g A g
gex et aga £y afear feew @
FrEr g 7zn ¥ g & arge & awrd
¥ 39 &7 @y 7@ g W £ 1 % g
a1—10-12 AT 9gF WET F AT
# gurer gyer aga a9 AT ¥ w040
FTar 91 & gEy gw faR gE
FaTy ¥, afeq o feafy a7 8§ &
g9 2T F ar wwdET § A w2
#1 foreg ¢ 5@ 2 § gufes AN
TR AT FUT FTAZ AT 9T R £ )
gAdNg Zw &1 Y Frzr famar @ s«
F1 25 97T WY gW TN AFN FT
qr § YT T qvE & FWAFT
foraar #1271 fyeray @ @ AT FAT 13
sfawa & gEw™ FTOE & W AT
uF geq 1w ag £ B gmrer wwEr
faeg & arax § aga =fear 8, faew
% WTHe ¥ g9 I9 FI FFIT AE FT
a1 zafadromg & ameaw § &
oz FvEATEw FEWT fF T @ &
e & forX se £ F3A a7 FEE

317 A ¥ Aty &1 qqr sy fE
BWTY FET I foow wwTT ¥ HFF 7

gaT T T 39 A W §T §
A & fag w FGAE A o«
TR gw i hasd 3 &
AT FHIR € T A qgW @R 9
% gU —uF VT ¥ W A
™ IUW ¥ g 8 6T wgi W@
W frd Az a e § W w
fast g a1 oz st g gl & e
¥ gwr wogE AV &) o 8 | W
fAr g s gadak § £ a1
dify aar 980 @ifs quAT F W
W § a9 97 &% W FAr 4 aganaw



395 Textile Undertakings
(Taking over of
Management) Bill

[+t Sge Tw ]

2z &1 0 & 90T & i N aw
AR FT ATAF FT faar 17 qqr
I AE 9 &1 AF TFIX F I9747
HIq) Ao Yo Hro faai & o w1AT
F3aT 9T QT 8, T g fwar &1 fawa
% 1 garR arforsy ot &t OF agT AE-
fo sraeft 2, Arg § w93 &, gLEWA
qox w9 § g2 @A E, T F g ag
JATET & A9 g W &/ A @
gmar afew & tar gwwar g 5
auTE AET g a%ar £ | #§ A A
aga §59a a1 § | Afwa g% fawnd
afiafe ¥ @ Wiz w1 oW &
FZ97 ¥ @94 g gRA, AT A A7
FCEF A AETAH @ F “Fq@Er’
g g &t gfvr & aga ¥ w93
w g fer N gR @ ™ aw
#1% g faard adt & 2

oF T & faio &7 & Fga1 J@ar
F—RAIL 364 IANT § wF@T W AT
# fasrgg fawdt 8 5 97 #1919
TAEA T GHIAAT FT 9%AT § ) ET-
qer # fael & w9Ff §F ARRA
w1fed o o7 faef qrax ¥ & w2
wAAM @RI wg &
T F T QTR YA ST gay
YT & 299 781 oa & o7 5 Eqm-
Zrgw faal 9% aga & 299 a § g
Fqug ¥ 9T F AT AT E | AW
qra e 2w i faw wfy e daa
W@\ 0F aTH A o v om av
f qrax o & g I S W,
fadrgw fass a7 SO F1 @A
431 81 @1 & I H ARww  wfgy

DECEMBER 8, 1983

Textile Undertakings 396
(Taking over of
Management) Bill

awmfa oY, g7 a1 F49 St WY
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PROF. N. G. RANGA (Guntur) :
What about handlooms ?
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SHRI Y.S. MAHAJAN (Jalgaon) :
Mr, Chairman, Sir, I rise to congratulate
the hon. Minister for Commerce on this
Bill to take over the Management of 13
mills in Bombay. It had to be done by
an ordinance which was prcmulgated on
the 18th October, 1983. The Govern-
take-over of these mills in the public in-
terest pending their nationalisation.
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Their financial condition was bad even
before the long-strike which began in
January, 1982. Their mismanagement
had resulted in aggregate liabilities of
about Rs. 170 crores. Much of their
machinery is defective, obsolete or mere
junk. They had borrowed heavily from
the public financial institutions and,
even after the strike was over, they could
not absorb the labourers who were in the
employment on a permanent basis. .

So, in the interest of workers and
public financial institutions and, with a
. view to increase production and distribu-
tion of cloth, it was necessary to take
over the management of those 13 mills in
Bombay.

It is difficult to understand the furore
created by this proposal to nationalise the
mills among the mill owners in Bombay,
They have rushed to the High Court with
writ petitions. With thsir bungling and
bad management, they could not reha-
bilitate the mills at all. To upgrade the
machinery, to modernise and reorganise
them, it is expected that about Rs. 140
crores would be required during the next
four years. To provide such a large
amount capital is beyond the capacity of
mill owners. What is the amount that they
have invested in these mills so far ? Only
Rs. 12 crores, a paltry sums as compared
with their heavy liabilities of about Rs.
170 crores which they had incurred.

There is really no reason for paying
any substantial amount of compensation
to these mill owners, They will be paid
about Rs. 44 crores out of which Rs. 17
crores will go to the workers,a substantial
amount of Rs. 25 crores will go to public
financial institutions and the little amount
that remains will go the mill owners for
taking over the management of mills
The rate at which they are going to be
paid —the word ‘‘compensation is not
used in the Bill—is 50 paise per 1000
spindles, Re. 1 for 100 looms and 1 p.
for 1000 metres of cloth processed in a
processing unit. However, the amount
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so paid to all the mill owners will not ex-
ceed Rs. 30,000 per annum,

This bring us to the real nature of
Indian capitalism. It is not characterised
by sturdy individualism and risk-bearing,
the qualities or virtues, that are attributed
to it by its supporters. With a small
stake in manufacturing units under their
control—how small it is has been reveal-
ed recently ; it varies from 2 to 5 per
cent,, they borrow heavily from the
public financial institutions. They make

a lot of illegitimate gains and allow
the units to become sick. When the
Government  nationalises the units
in  public interest to maintain pro-

duction and employment, they resent this
measure create a lot of furore and rush
to the court with writ petitions. It is
quite clear that capitalists in this country
have no desire to fulfil their social obli-
gations,

AN HON. MEMBER : They are
parasiles.
SHRI Y.S. MAHAJAN : | am saying

it in a different language.

Industrial sickness has become too
widespread in our country. In this par-
ticular case, the Government should
Institute an inquiry to find out how
thriving units have been reduced to mere
s:rap by bad management, The role of
vested interest in the exploitation of these
mills and in the reduction of their capital
to zero should be exposed. Unless strong
steps are taken, it will not be possible to
arrest the rot that has started in the in-
dustrial sector of this country., .

The task of modernising and reorganis-
ing these mills will not be an easy one.
As the financial Memorandum states, Rs.
140 crores will be required to upgrade
machinery over a period of four years.
The managerial resources of the National
Textile Corporation will come under
heavy strain and there will be innumer-
able legal and other difficulties to deal
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with, in connection with the labourers
who were permanent but who had mig-
rated to other units and want to come
back these mills.

In addition, there are general problems
of increasing cost and demand recession
which the textile industry has cope with,
as a result of which the indusry isin a
bad shape. We cennot forget the fact
that the National Textile Corporation:has
already accumulated losses to the eoxtent
of Rs 430 crores. These losses are likely
to increase in future tll the mills under
the NTC and these 13 mills are fully
modernised and efficiently managed.

15,55 hrs.
(MR. DEPUTY="PEAKER in the Chair)

There is no doubt that Sections 6 to
13 will help the Government in the diffi-
cult process of reorganisation and of mee-
ting or postponing the liabilities arising
out of contracts entered into at any time
within three years, immediately preceding
the day of the take over. Section 6 sub-
section (a) is comprehensive in nature and
provides that the Government may, by
a notification, declare that the Industrial
Employment Standing Orders Act, 1956,
the Industrial Disputes Act, 1947 and the
Minimum Wages Act, 1948, shall not apply
or, sha | apply with such modifications to
these undertakings, a8 may be specified
by a notification to be issued under this
Act.

1 would like to make two suggestions
as regards the future management of
these 13 units, The first is that a serious
attempt should be made to involve wor-
kers in the management of these mills,
This is the declared policy of our Govern-
ment and also an obligation under the
Constitution. The Industrial  Policy
Resolution, 1956, clearly states that labour
is a partner in the common task of deve-
lopment and should participate in it en-
thusiastically. There should be joint con-
sultation and workers and technicians

aking over of
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should, wherever possible, be associated
progressively in the management that is
in the process of decision-making.

My second suggestion is that the
Government should re-organise some of
these mills and arrange their production
in such a way as to give them export
orientation, The cotton textile industry
is the biggest organised industry in
our country. It accounts for 20% of
the total industrial production. It also
accounts for 119 of our total exports.
Recently we have bezn losing our position
in the textile market. So, special efforts
are necessary to increase production for
exports to enable us to face competition in
foreign markets, from countries like Korea
and Taiwaa.

With these few remarks, I support both
the Ordinance and the Bill brought for-
ward by the Hon. Minister.

MR. DEPUTY-SPEAKER : Four
hours were allotted and we have already
exhausted the four hours. There are
still two Members from the Opposition
and four Members from the ruling party.
If every Hon. Member—because this is
very small Bill and a very important
Bill also—may please take not more fithan
five minutes. We have got to tske up
supplementary demands and the mid-term
Five Year Plan appraisal. Now the time
is 4 O’'clock.

SHRI CHITTA BASU (Barasat) : I
would like to dispose of my points very
quickly. Therefore, I will take up the
points regarding the Bill itself.

One of the objects of the Ordinance
was that the Government is very serious
to protect the interests of the workers.
I will simply point out two or three clau-
ses from which it will be evident that the
real interests of the workers have not been
properly protected. Not only that, I feel
that the trade union rights guaranteed in
the other laws of the country are likely to
be overridden by the provisions of this
Bill. Let me explain one or two.
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Clause 6(a) reads : right to decide whether these changes are

“all or any of the enactments specified
in the Second Schedule shall not
apply or shall apply with such
adaptations, whether by way of
modification, addition or omis-
sion...to such undertaking as may
be specified in such notification”,

You claim to have been a trade unionist
once. Now, what is the Second Sche-
dule ?

“The Industrial Employment (Standing)
Orders) Act, 1946” Any trade unionist
knows how important it is for the wor-
kers. The Second inthe Second Sche-
dule is :

“The Industrial Disputes Act, 1947"
The third is :

“The Minimum Wages Act, 1948"

“The Bill says that these Acts, these
laws, shall not be applied or may be ap-
plied after suitable amendments, There-
fore, my first objection is that you are
taking away by this provision certain
rights which these thres laws give to the
workers, Further comment on this is not

Clause 6(b) reads *

*b) the operation or all or any of
the contracts, assurances of pro-
perty, agreements, settlements,
awards, standing orders...shall
remain suspended or shall be
enforceable subject to such adap-
tations ..as may be specified in
the notification.”

That means, the operation of all these
may be suspended or may be given effect
to after suitable modification, and  that
modification will be made by the Govern-
ment. mwotbnhanmnm nor .

pood or bad, legal or illegal, constitutio-
nal or uncoastitutional. That right, you
have usurped for yourselves.

PROF. N.G. RANGA : It will be
placed on the Table of the House.

T

SHRI CHITTA BASU We know
what is the fate of papers laid on the
Table of the House, The Table is there
and'we have got our fate here ; we know
the fate.

Another important thing is that ‘‘the
provisions of this Act or any notification,
order or rule made thereunder shall have
effect notwithstanding anything inconsis-
tent therewith contained in any law.”
““Any law™; whatever law might be there,
the provisions of this legislation shall be
applied —notwithstanding the provisions
contained in any law in the country.

Yesterday in answer to a question by
Shri Indrajit Gupta, you have said that
you are not only for take-over but also
for nationalisation and ‘nationalisation’ is
not in the very distant future. Now what
does this Bill provide ? In Clause 6(2)
it is stated that the notification made un-
der sub-section (1) the period of suspen-
sion, etc., may extend upto three years.

Will the hon.Minister kindly clarify that
by the inclusion of these provisions, you
also want to delay the step for actual
nationalisation for three years ?

Sir, this has to .be clarified. As the
Bill'provides that this can wait till three
years;am [ to -assume that the actual
nationalisation can be considered only
after three years ?

SHRI MAGANBHAI BAROT (Ahme~
dabad) : This is like judicial - separation -
before divorce,
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SHRI CHITTA BASU: Look at
clause 13. It says :

«If the Custodian is of the opinion
that any contract of employment
entered into by any textile com-
pany or managing or other direc-
tor of the company in relation to
its textile undertaking at any time
before the appointed day is in-
writing, he or it may, by giving
to the employee one manth’s
notice in writing or salary or wuu
for one month in lieu theseof,
terminate such contract of emp-

loyment.”

I do not know what is the fate of it 11
have no time though [ have enough
figures to show ..,

MR. DEPUTY-SPEAKER : Keep
them for some other day.

SHRI CHITTA BASU : Even for these
35,000 workers, employment is not gua-
ranteed if the House is so pleased to pass
this Bill. Therefore, I have got strong
reservations about this. [ have, for
example, pointed out certain instances as
to how the interests of the workers are
not going to be protected, if this Bill is
enacted. This is one point. Therefore,
my comment is this. This Bill is welcome
so far as the takcover policy decision is
concerned. 1 welcome it. But, my
welcome to the Bill is to the extent that
it deserves. You do not deserve the full-
throtted support from this side of the
House. We are very much concerned
about the rights and privileges of the
workers.

Now, coming to the main issue, the
problem cannot be solved unless the
entire industry is nationalised. If you
will permit me two or three minutes, I
point that out. Sir, I have got a report
which says about the total picture of the
textile industry in our country. I quote :

““An analysis of 32 major textile mills
shows that at the end of 1980-81,
the total asséts of the industry
came to Rs. 619.01 crores while
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net sales reached Rs. 2,507.97
crores, This meant tremen-
dous profits. On the other
hand, the production of cloth has
been going down. It went down
by seven per cent between 1977.78
and 1981-82,  for which figures
were available. The | working
strength in weaving went down
by as much as 20 per cent, The
working group said the fall in
production was deliberate and a
planned move of sabotage ; they
wanted to price their commodity
at a very high rate to earn maxi-
mum profits, curtailing produc-
tion, paying scant attention to the
needs of the common man for this
essential commodity.”

The whole enquiry or analysis suggests
that they are earning profits. The me-
charism of profits is by way of cutting
down the production. The production
has been cut down or has been reduced.
1 have got the figures.

AN HON. MEMBER :
advice ?

What is your

SHR1 CHITTA BASU : My advice is
nationalisation. That is the only way to
make it the property of the nation and
not that of Tartas, Birlas and others. This
is the only advice and this is the only
sound and sane advice. The sooner you
accept this advice the better it is for the
country and better it is for your party
also. I have no time. My point is this
the actual positition is that the total
téxtile industry is earning profits, That is,
they are having their earnings by way of
profits by cutting down the production
and by raising the prices of the commo-
dity. This is a commodity which is very
essential. Now I will quotecarmn figure.
This is from Political and Economic
Weekly. It is self-explanatory ; I need
not dwell upon it ; the hon. Minister is
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quite capable of understanding it. It says:

“Cloth production has been lagging be-
hind plan targets and the per
capita availability has also dec-
lined.”

Regarding per capita availability 1 will
mention only one figure. The annual
average for the last 3 years 1980 to 1983
works out to only 14, 6 metres. In 1964
it was 1-.83 metres. Significantly enough,
the sixth plan target of 16.59 metres in
1984-85 is lower than the per capita avail-
ability in 1964. What is your 6th Plan
target 7 Only 16 59 metres. Therefore,
it means, if the inddustry remains in the
hands of persons under whom it is func-
tioning now, the industry cannot produce
the total requirement of cloth required
by the common man of this country. You
want to rob the common man to make
the monopoly houses earn more and more
profits. They earn big profits at the cost
of the common man, at the cost of the
public exchequer. What is the alterna-
tive 7 Only nationalisation. The sooner
you decide, the better for our people. You
muster enough courage, after you have
taken over all these 13textile mills, to
take over the other mills also and subse-
quently nationalise the entire textile indus-
try. This is what 1 would plead with the
hon. Min ster, With these words | con-
clude.

SHRI R.R. BHOLE (Bombay South
Central) :I come from Bombay. I was also
elected from Bombay, where the textile
workers had gone on strike. They went
on strike at the instance of Mr. Datta
Samant ; the workers were misled by the
lectures of Mr. Datta Samant. He pro-
mised workers that he will see that wor-
kers get 200 or 300 per cent more of
wag:s; he used to deliver such lecture nct
once, but several times. He also used to
give some wrong figures saying he has
obtained so much percentage increase of
wages for other industrial workers else-
where in Greater Bombay and Metropo-
litan Bombay and the workers fell a prey
and followed the wrong precepts of
Datta Samant. They just fell in his

trap. They were misled not once or twice
not for one or two months but for more
than 1 1/2 years. We were trying to per-
suade all concerned here as well as in
Bombay that the Mills should be opened
immediately. But there were several
kinds of difficulties. It is not that all
the workers had struck work. Majority
of the workers wanted to return after
some period, but they were not allowed
to return, because they were
threatened with dire consequences. In
fact, the records show that therec were
several murders committed on the loyal
workers, so many werc injured and so
many had to be hospitalised. The point
is that the loyal workers were threatned,

and some were murdered. By whom,
that the court will decide. For a long
time, for about six months, majority of

the workers were not willing to return.
I am happy that, though late in my opi-
nion, the Government has now taken
over these thirteen mills. 1 am also happy
that the compensation proposed is not
exhorbitant as the mill-owners wanted.
I would not say it nominal, because the
mill-owners with about twelve crores of
rupees of investment had Already got
hundreds of crores of profit in white
money.

My friend was saying just now that the
production had gone less. But our ex-
perience during the course of strike was
that the textiles did not become costlier
at all, We never felt that they had gone
on strike, or that the textiles avail-
able in the market were less. The textiles
which were accummulated by the mili-
owners came in the market through the
rear door and that is how, the textile
shopwallas were selling the textiles which
were hidden and concealed by the mill-
owners. And that is the reason, why in
Bombay and elsewhere, the textiles did not,
become more expensive.

I want to bring pointedly to the notice
of the hon. Minister one thing. If this
is the conduct of these thirteen mill-
owners and if this is also the conduct
of the majority of the millowners
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in Bombay, as well as in Ahmeda-
bad and elsewhere, will you or will you
not consider taking over the mills of these
bad mill-owners? They are bad because
they have not paid crores of rupees of
wage bill; they are bad, because they have
swallowed the loans advanced by the
banks; they are bad because they have
swallowed also the loans of the IDBI and
other financial institutions.

If this is the conduct of the mill-
owners, if they work with only two to
five percent of their capital, and work
with the capital of the financial institu-
tions and get profit, and a large part of
the profit is not shown, and it goes iato
the black money, will you or will you not
nationalise all the textile industries in this
country, specially in Bombay ? 1 plead
that the Minister should examine the
accounts of the textile owners. Itis not
very difficult to find out who is who in all
these mills. If an enquiry is made, I
have no doubt that the hon. Minister and
the Government will find out that these
mill-owners are bad. They are not run-
ning their mills properly. They are mis-
managing the whole thing. Therefore,
instead of allowing the sick mills io be-
come sick, he must catch hold of them by
the scruff of the neck and nationalise as
many mills as possible. This is what |
wanted to say.

But, at the same time I also want to
say that it should not be handed over to
the administrators of the N.T.C. We know
enough what the N.T.C. has done. I
wish the Hon. Minister examines again his
own proposal to give or not to give these
to the NTC At least give to
good people who are competent and who
have not mismanaged their mills,

PROF. N.G. RANGA : Again to
some other mill-owners.
SHRI R.R. BHOLE : I don't say

mill-owners, Sir.

Sir, I also plead that at least one mill’

(Taking over of
Management) Bill

he must experiment as a workers’ coope-
rative mill and in the others he must pro-
vide full participation of the workers in
the management of the mills.
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#o ¥ 436 FUT ¥ GFgaeT A
2 ? @ g A w2 d ) T A .
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“*According to Mr. V. P. Singh, the
Government of India was forced
to take over the mills in view of
several overwhelming  reasons.
For one thing, the liabilities of
these mills would be far mare
than their assets. It was impro-
bable that the present owners
would get sizable funds to pay
off the liabilities and modernise
the mills. He said that the Central
Government was forced to take
over the management of these
mills essentially to absorb the
workers wishing to resume duty,
to ensure optimum utilisation of
available infrastructure and to
iucrease production of yarn for
decentralised sector and cloth for
the common man.™

w7 TFIT A FIT IA, INF a9
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A7 & | ey wez sred & qgi WA
71 fermg 78 & ) wofao g0 feq a=
ﬂmmfﬁﬁnao%ﬂoﬁm
gram 1 agt gerafa st we afawrfa
FT qiSATE AE qF TFAT | OF HrIHT
¥ woga ®TW FITAT 0 WAA arm
T & fasars @ & wefaww
w7 |13 faF 97 gwy &t § 3w
FTH AT T FUARAT Ffod) WAL A
M AT W@y & a1 8T & fav amw
T8 T g1 =1fed | w1 A19ET AIEH
tframfrarfamfas & ? awi 5
are fowr faw & sad feadt s
wit g€ & ? weal & gt e g€ &

oEYRZE  FEA AT 1982-83 ¥
fearZ & famr 2 —

““The Committee find that one of the
functions assigned to the Textile
Commissioner is to give technical
guidance and render advice to the
industry in its programme of
modernisation and rehabilitation
and to recommend financial
assistance where required. It
transpiced during evidence that
the Textile Commissioner had
not drawn up even over all plan
of action for modernisation. In
fact, the Textile Commissioner
could not even indicate as to how
many mills, out of 228 textile
mills to whom soft loan of
Rs. 245.39 crores was disbursed
till March 1982 had been comple-
tely modernised ........
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““There is no in our country
as yet by which a textile mill
could be forced to invest on mod-
ernisation. The licences of mills
which refuse or delay modernisa-
tion could not be cancelled.
There is also at present no prohi-
bition on a textile mill diverting
its funds for setting up new
industrial undertakings.”

fadt @ frwre gidr £ a1 99 guy a1
FH T AL g 198 13 fod fEaA
At & AT g wt, dAT A
i & & fogr, wrezr e faarn

fag fer 7 fag &t o€ v &=
Tt & it grew g § 4 wAwt wqw
g wy mfeai s @1 wf, wWieE
I & 77 | qg ot fregarg g fag
FARFQ g, Ao wa 1 7
SuET gAT 8, &g AL fAAl w1 oAgw
21 a1 f& s gua agfaatseor ag)
frar ar garar At @ g 2O
% A & oF sgua g3 7€ F@
&, m‘gq&:mt g, fAo arge &
Fg1 2, I T g q, 47 IAAA
%ﬂ?ﬁﬁgam‘:%_ wa gwqaw
997 T F | AT T FI@ TEY, I
F SATYTAY WITH 1T ATIT | ‘

Faggz amaar g fF o #aw w3
T ¥, I W ards A, 7
73} fF mzarTat dAm 7o zwzm—r
F dz-97 g1

““The Central Advisory Council on the
Textile Industry with the Union
Commerce Minister as the Chai-
rman, was formed today” It
was oﬂ'muly announced on 30th
November. 1983
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T RA AN AR FET A AT )
T ITAFT HIFT A FL

ag W HIW ISMET AT 2, AW OF
gt 9 wugw FEW & WX IAET
S q97 a99T $@7 91fge | wean.
1T &, 19 I9 a9 F1 A wAar ?
Ffem wradr weew fawmw W@ &
fazgarg wa fag o w2 a1
faieft <irsr & &tz 21 fady it ow
19 T @ THdl |

o T @R gt (TazEAw)
I9Teqe WA, & Sqmarge wedfew
(e Htax sre Faedz) faw &
qTAIT FWET F7 ¥ fag @er g g

& wraaret g fr oa & o fadaw
wawaige gl g an ¥ Fagi dar § -
#1T AT e —aw qF #1T fqoam—
& fa=ard #1 gaar @I 98 19 9%
g frgatow & azedi & A
ag-famr & ¢ famr &1 awdw foar @

fatnft qm & @zedi 7 Wt wre-
T H 99 wEE gwda fear &

gart afves gy, st oEoia 4@, 7
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¥ 3% s & wordtfa ¥l | IR
wgr f wrmRt gl A W wT
arfirsg st & g el &1 FwAET
frar & 1 gat arfeal & o wH &€
qTE ¥ a1F @y | o afemr 7 gife.
Fq & frogitza &1 g @ o2,
Ffew wwgia o o famw &1 mgEEA
foar &

arforsy st & Tt gz AT AFeT
FAag A awa § T oA faell ®
W4T Y a0y g F frar 2, wafw 7
aTHe & A # gf g § w0
rat &7 ard fodi & gew a9
Tora gt af 2 ot wo faat & ogrem
MarMegnaratfd | Fw fam
T ¥ ax ¥ g ol wE
AMEAT E, WifF wF I A oAw
grawndy @ faui = fad o=
form forar & i arfisl #7 e & &%,
FAL IR ag A% A Ay oo
gardl faeitg geqrai #1 wwar faar
g & I T g 7% demerea fae
AT AN grag & oaf T S
¥ §8 g% femr o ot 9w &
faer weg St ot & TomEaT & g
fr fergeam & sy foadt maAde
wzefem § 97 & 180 gfvew ot 2
i faw® ¢ W § 113 FAT A F7
wIET FAHT # | TE AE AT AArAHA
ot 7 o feed gamg 99 & sviww &
e o ITRH & 39 & wfy ymaw
s frar 24

o A e S 3w fr
o a o g e wrowa @
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T g AT @ I A @0
‘T&Qfﬁ grfavF T U #o #lo
arer 125 el #1 yaw F7 @ E W
THM T qeHE | 59 &
At gue wdt foe® faat wsg w4 St
Fwsgaw A femar | @t oW
I § TEd gU Ag 0F A9 a1 A
gut afew gw & #1€ o= 78 fF Tedi-
TFETO FY WIT A FIH AT AWM G
g1 g7 97z Tom St 7 3w Y wwr
fafers wd-sgaear & afz #1% wrgde
AT A= FIH FT W@ § a1 A
79 geqre 9 § wfaafar &
gt wraTaF & arfe 3w & ot gue
Riafau daw ag @ Fg 2T & f
qT FT ADIFIW F47 ALT fHAT 74T,
19 T F99 AT & | AT H=VI FH
FIRE I F A gardt fadt &
mifead & 37 &1 ft draar =Jifzd
oYX 97 g W ASVT NTT FEH FT
NqF FTAT ATMRA |

|19 & arq & ArTg FI AT q@AT
g mawdz F1 A7 fam @4 S A f
foa foa @egE ® ok aghagi
STEdz ¥WT H o9 A wwr g
Fardy & 39 #Y @ & fau fafema
a7 qx w9 sgw wreAr wfaw A
atedt sg 7 AF i owEr, AR
arforsg g4 ot 7 awrar faar @ ok
ag 9NTHT a9 w9 fasi & fau &
T8 , 98 THETT FT qTF § W] £
fog & 9% wrgaz &7 & ¢ &
¥ arr wifge & afe a2 g
Wi T RN FA a1 I F qrg
T aIE ¥ g g aFAr & 1 zefav
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gfz s feat faw & fag st faar

¢, fow & g7z 79 awds F1 wag

FAFfaual s d gare /9

faw dar faar 2 aF 53 @1 w@g €

w1 & fag g anfem ) w9 G &

Hr| IT F1 §9 § w41 fge | FiEa

A oy faer &, anft S99 aw Aga

Fg1 f5 F1E srevgre at & @ ATEIL

¥ qm fs faay e oz wg S

%1 3% FT & 9g I F1 A W@

ol T AR T UF GF1 ;T A1 F

I\ § 17 w19 F7 sgawqr g AfEw

39 &1 wrw g Tfge F @ faw

¥ #t 98 sy3ear ¢ fF 2w 29 &1 F9e-

AT ... (cqqgmA)... IWH AT A=

AR, dAamas 2 var ag

2 f& a7 719 ¥ A w37 )

& ag w1 wrgan g e A Ao
ST & FIT G TAT A I § o @A
A1 #1412 gr fF 97 ag gew A
T fem sF & q@t F wwenfuw
qeal 9T WTT gAT AT IAT AW H
f&z o arifa o, & srgan g 5 o=t
FT1E 17 T F 19 GHo Zo Hlo
R FEL A NT R FATq IIFA §
T H gUIT T FT q1@ AT FL )
WY F1 ZaT, W9 F AR e
st fresrag sramm g ) & At
ag sgm f A+t ot freqe &, Sarare
ar g & g ar & oy gufr vEar
gfewm @ gwm § waww g
g |

fogx feai aifesi 7 agmar f&
IqT Id AR afqor s & el
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% ow g afwor wreg @ faal ¥
JOT IR &1 W &, IT A W
T8t &, wq fegac Wi 1 ot
g frozrd aggae aa & &
g T g, ar S ar ot wd9-sgaTar
F1 &9 FEET FIA I FIT FT | AfET
FITEH GRIAAT I F A9 @ §
at uF qra § wgan wgm fe @ w9
#1 qrfady & % 991 #1 FAIfaA-
A7g) w1 wrar g 5 fazei &
THTAN g0 A5BT FYTT AL AT A Q@
2 afeq wiw wwtg @ @ w2
fe #2190 stg & #9¢ N Fer
fafesa alx & aord siw ) gad) @
F1 &% gigdz fasih 9T @ erEAr
T1fgq | 39% @9 oF @ A TR
& 3791 fafema st & e w9
F #9TT AT G FET qEAT | A
‘Tﬁﬁﬁmm& Uqe fto mo
F1 & AT 3, I IHF IT AL F Y
T FT 9 @ g Wi ammdz
FH2T H N FII9 FT AT I F
faw zara e Wiz

sarar 7 Fga go & g o faw W
A9 AT g | A AT FE g fw
37 faai § qig ag wigfrs Igwor
AMFT WoGT SAATAT FTAH FA A
AT saTE 3 | gaA wgd gu A
A aTE AT F@IE |

MR. DEPUTY SPEAKER : Hon.
Member, we have already taken one hour
more than the allotted time. Now the
Minister will have to reply. He requires
at least one hour and all Members are
waiting for the reply. They have already
expressed their desire,.,
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SHRI GIRDHARI LAL VYAS (Bhil-
wara)—rose.

MR. DEPUTY SPEAKER : On every
subject you want to speak. All least, this
time, you may not get the opportunity.
Therefore, 1 would only appeal to
you...

SHRI GIRDHARI LAL VYAS : Will
you not give time ?

MR. DEPUTY SPEAKER : You sit
down. Don’t threaten me.

SHRI GIRDHARI LAL VYAS: You
have not given me time. Therefore, T am
walking out against your judgement.

! Interruptions)

At this stage, Shri Girdhari Lal Vyas left
the House.

MR. DEPUTY SPEAKER : He is my
good friend.

SHRI R. P, GAEKWAD (Baroda) :
Sir, 1 rise to support this Bill by whieh
the Government is taking over 13 textile
mills to give employment to the affected
workers. Nationalisation of the textile
industry is quite easy to say than actually
doing it. This ‘s a big job ahead for the,
Government.

All the hon. Members from this House
are well aware of the cconomic change
that is taking place in this country and 1
would suggest that this industry should
be immediately nationalised without any
further loss of time. I definitely welcome
and admire the decision taken by the
Government to take over these 13 sick
mills. But at the same time, I would like
to submit my observations that there are
other mills in this country which are
equally sick and need the financial support
which the Government is well aware of.
Very recently, I had the opportunity of
visiting Hong Kong and Singapore where
our textiles goods and that of similar
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countries are on exhibition, 1 was very
surprised and very happy to see that our
textiles were no less attractive than those
which were exhibited by other countries.
So, why should not we be in a position to
compete with these countries in the textile
industry.

I would like to bring to the notice of
the Minister another thing. Number 13
is supposed to be inauspicious, There are
7 mills sick in Gujarat. 13 and 7 will
make a very nice 20 in number. There-
fore, 1 would request on behalf of the
Mazdoor Sangh Members and Members
of this House that the Government should
add these 7 mills in addition to 13 mills
which they have already been taken over
so that an auspicious beginning can be
made in this industry. 1 have two textile
sick mills in my constituency and 1 had
the opportunity of talking to the members
of the Mazdoor Maha Jan Office-bearers
of this unit. Their request is that these 7
mills from Gujarat may be included in the
Bill.

With these words, I thank you for giv-
ing me an opportunity.

t georw gemgd (fem)
wradt et eftez arga, writg s
ot & fom Zqmeres faell @1 e
w0 fem &, 30 & fodr & o= auré
F|IE A = fawr &1 a%daT waav § |

74 & qgHl 09 & qg FgAT AT
gfegay ¥m & foadt som qan
Zidft & 5= &1 faafa a3 %7 fagr @,
FifF Fgi gAre AW F yexL qga A
Fgmerser fasl #1 woer aqarq & fay
avn 7§ frwrar 8, g7 WX W W
oY 3| 2 fF o gardt g faei @
wafufes o & ag o g e
faq 1 39 &m 1 awfeag &
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_gur{y asfrerd ag @t & fe gare o
e A @ § 9T H ®wifo o
oo AT HrEe fo THe T FHAU
#t om fear s 2 fam w1 A€
Sqftee w1a a9 2T & A fow #

qwg & 1 faed w1 § Fadr 2 ) gwre fawe

¥ Wi # ) ot 7€ wear 2 e oo faen
§ w1 FTH a1 qAGU 1 oSATE A
STRT FAET 9EAA g M7 gHrh
FEHTT Y FUAT HAGIT A1 AAE &
fam sarar & sarEr #39 ISAT T 2
Mz T3 far qeat & gogdl Al
ZTATA |8 WAAI 7 qAT &7 @ 4 I
FT HATH 19 F g1 ATIGST WA
A WETACZ & geT gAY 57 AT Emr
THTT WF1 57 7 faww wa fwgr ow@w
31 #1 9z qfrow 2 fd )3 fasn &
qEAaTEeT 97 fzgr aan 2

T FT A ATAA 43 §—A A1 F==W
§FZS FAT AT & | WAGU FT
famrar &4 2 f5 gw grerdl wi AT
17 % qrad | 74, AT w7 J@ran
§3 78 fagaar, F9gT I9T-ANA 9%
wTH 2 A1 T FATH F1 J  TE AMAL
ZUTT T ATEE F ama ¥ feafy ¥
arr # aFam-—ag faegw e T
2rgwmd qTEIT wEEY w1 wEE
auwA £ 17 fara & mw Few
w2, folt ¥ arg sareet A g
241 | arw forr faet &1 FerreredeT
gard, ¥w d ¥w 37 fasi F ww
g e Rgfyag & ff oot w9
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qT) wAT §, 0T B F A7 F7 Gleat §
qegr ol 39 & arr faq warg
qIrE FT FGIT A4S £, 5 IH FYTH
%1 G2T FIX q1A7 2 A AW T HAA
f@ar @ 39 & a7 9 F¥931 4@ F
ST Auge s ¥ 39 w9 w1 FAwN
2—az qm fewar 2 - 59 F g9 Je9
agl 2 fF ag #92 #1 @few A7 @A
T W HTIME ¢ fE oI owwgd w
faa #1 fexd=17 @ 917 W7 IA 61
TATAT 7 FATZT GIGRT GEHAT AT | 77
=% & FTATALT TG F1 a9 FT
F YA FT =TT w7 AR FIT 2,
qTA FT AT MAET H AT F7 @A &
o7 T WA 97 IT &7 EOAET ISA
¥\ ZEIT WA OWAT ST w9 IAT
920 gEq WAT 4 TREA 7USq &
Al w1 aEar w7 fzar 4, gR
FofT 8 fe 7 w1 qomfa sdal &1
ft gEEEr wE0 ) AfE s AE.

rag rqffa s EemEew fasn &

mfew aigu 2 37 71 3w ¥ *mW

w7 & fan areg fear &1 8% )

og® TH AT F1 Wl AT T@AT T
—Fmzr A faa &1 Fmwm HE I
el g A1 g WA dsd @
il #1 gfaas aqm, A qma A7
ST WORT 3BT &1 AT famar | g
fa=mr & @17 # a7 www go § fag
A-fan 3 @ zwoar fafemrm
fear &, awwy ot #@aedi a WY
AT ¥ & wYr wof wpen w awd
K2 ofem o am aga wwh @

‘wra® T me d oaw @ o,
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Fa 7 mfes & s+ T1fgy | 79 geai
¥ are & oo fawr w1 qwdT FEAT U

it FrerEm wwe qRw, (TET)
qradta Iqrer wgzg, |3 faet &
sfqwgw #1 fam & o7 T 2, W
#1 & awda wvar g wfeq F v am

T A1gw § fe wgroer 8 e

@ AT & AT AT A 7% ag
@ ST |

g F1 e 7 fAw o2, T wee
feAiaazz | sm a2 g7 5 3
ZW F FHE AW FT A7 F7 F AA
FET & A7 A7 oft zmrd qiE wE
TH gAT 2 | q@F 97 AW T AT

FATE ) 35 TH H ARIAITET - TR,

1 7T &Y ArA 7o fasmr 2 E A
fasr srasdt 71 (it A st 4,
39 F oA T FA &1 gwA qrAA
fear 2 ofeq wrsr 3z st & @
gtm & arE 2 & greEe gy fae
¥ are ¥ FgAr T5zal g | a8t 9¢ @19
|7 BATT A9ZT AFIT 2 T o9 7
FAA 7 9371 Z070 % a9 @q
f& ga% M1w qz@ gIr 2 9, @/ 9%
FIH FTA 419 F9g7 5a HY4 4]
F1 qeAw A4 7 9%, 41 Q7 qfvwmiw &
Y AL 7 a7 quifa &1 zAfag
qT FH w1 Ay o ey | g
19 IT F1 3% A4} 2G40 1 A q9I-

AT {ATH AT T F FH AT AT,

Y FT @ &, a8 A9 20T

Qo e o Fr W aTA 8, 39 ¥
I H K ag agar v g e ww @
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aga wrzrar ¢ | & ofeew deEfew
FHE ¥ A3Ey g | HX sgAIE@EE W
zmr ¢ fe ¢ ofegs meefen
faet @ #93 &7 Wizl 9T AT &+
Jq@ @m frar @ swqrfat & @
frawe 35 %1 aga &% Wi & 9
faar | z# avg & F197 F sy 9%
mwﬁeﬁﬁm?a’n e o
#e ¥ qga T84T 99 W | @I W
qqq g A &1 FHEd @ faar
FTaT £ AT AWyl & A19 w91y fear
AT E | AW F AT T AT AEEL-
mtaméﬁg‘,a\g AT qeAEA #
waar e g & fan gw ag
Z1aT & | T9 § F1E A1 fawaa aren
T .

& wrar 7@ g fF fow a7z @ 9=

Hﬁ%trqmu;aﬁ fasti &1 mfgago

foar 2, 35t a3z & g7 1 7 fawi
F1 srfauger W1 5o & qed qmAHE
o gaifs faw 9z 29 & aga @
NAELAFIT A3 F | T A1 ST ZT F
W AT F7 |

0% #T A\ a7 FgAr 9gan g fw
T ot aAY A 2 e Az & fae
%1 faw afaz aa frmi 2 1 3 wwiad
F A FIT Z, F9FT 1 N F@F R
T gF T AN FW 2 AT A H
s af v & gav waEw & awm g
wh szt @i 77 za ¢ A fgx
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N, T AR H g #1 Fmd
FL § AT gAGY AT A SE FE
2 | wredw ww faw & wifes J
qagdl & 19 FE F1 § AR A
# ot e Y & 1 wagd A 4 WA
) geearg W A8 & af A faw 47
FT & Q@ @ & fEwre o1 T
Ty omE F@ g, ffaaa & &
wea? gFEqT Iam wifge @ S
w1 g ZAY Ffge | qAIE F are
FA E @I E, I F AW FEAT
wifgn ®YT awT w1 aed § AT
o qrg faal &1 o9A g4 " OFAT

arfeT

g & 21 fqmz &1 91 g% AHT
fear &, 39 & fau H o &1 " A
g AT g gt w3 g e e S
ysa 1 a1 faat &1 a9 g A7
¥ FT AAZI F1 UL A FT FZ F )

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY ( SHRI VISHWANATH
PRATAP SINGH) : 1 am thankful to
the Hon. Members for their support in
varying degrees, full as well as partial.
My gratitude is full and total and unqua-
Jified.

1 agree with Hon. Members, including
the critics of the Government, that the
malaise is general and, therefore, partial
solutions will not do. It is time that we
go deep into the diagnosis of the
malaise, before the endemic disease that
we see threatens the entire textile industry,
Not only sickness needs to be monito-
red, but it is high time that advance
action is taken and a proper forum, a
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proper machinery, is created. It is all the
more important because this is an industry
in which about 20 per cent of our manu-
facturing activity is performed and inclu-
ded. It is also important because about
20 per cent of our exports constitutes
textiles and comes from this sector. It is
also important because it supplies the
essential need of the common man and it
has become more important because a
very sizeable section of this industry is
now in the public sector.

With this background, before going into
details—I will try my best to answer the
individual questions also which have been
raised—I1 would like to go to the broader,
magcro picture of the whole industry which
is necessary to understand the situation
today.

There are two broad calegories in
which, I think, we should analyse the
problem one is the economic factors
which are objective; and the other is the
managerial factors which can further be
subdivided into problems of the private
sector and those of the public sector.

In the economic factors we will bave to
go into the broblems of raw material,
consumer demand, the competition we are
facing on the export front, the infrastruc-
taral constraints, the investment needs,
the role of inter-sectoral proportion in

which they should be - powerloom or hand-
loom and also the textiles.

In the managerial sector, so far as the
private sector is concerned, the area where
every Member has expressed his concern
is the flight of capital and the reluctance
for re-investment into fthis sector. At the
same time, coming to the public sector,
the NTC has been mentioned. Of course,
everybody has nmentioned about the
efficiency and losses, but, I think, we will
have to go into the production relation-
ship so far as the public sector is concer-
ned. And many Hon, Members have
pointed out that in the production rela-
tionship the workers’ role has to go up in
a big way in the public sector,



441 Textile Undertakings AGRAHAYANA17, 1905 (SAKA) 1(;:“1: Undertakings 442

Sancgomont B

This being the broad parameter in
which the analyse the whole textile
industry, 1’ will make my comments on
some of the aspects; 1 will try to be as
short as possible while trying to cover
such a big spectrum of the issaes of the
textile industry.

So far as raw material is concerned, we
have cotton apart from the man-made
fibre. 75 per cent of our cotton is grown
in non-irrigated area. Therefore, the raw
material availability of this industry be-
comes very highly sensitive to weather
conditions rains, etc. It is also a fact
that, when we analyse this problem, we
will bave to give our attention to produc-
tivity itself and efforts on the productivity
front of the raw material of cotton on the
one side and also the use of man-made
fibre and the proportion of that which can
buffer us from the conditions of weather,
the fluctuations in the availability of the
raw material, to what extent the man-
made fibre can buffer, in what mix we
should have, on thesc we will have to
have a clear policy and decide.

So far as the consumer demand is
concerned, this also becomes very highly
sensitive, our farmers, the rural sector,
being the big consumers of cloth and
based on drought, flood or the economic
conditions of the consumers, So, on raw
material side as well as on the consumer
side, this short of situation is there, and
we have (o look, so far as demand is
concerned, on the overall economy, how
we can stimulate the whole economy
so that it can take care of the
demand.

Now, on the export front, concern has
been expressed my Mr. Mahajan and also
Mr, Yadavji. Sir, it is an irony that
India, being one of the largest producers

of cotton, perhaps next to China, and

very well geographicaily placed so far as
markets are concerned, compared to other
countries which are competing, that is,
Taiwan, Hong Kong etc.—we are better
geographically placed and nearer compa-
red to these countries and also our labour
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costs are lower, yet, we are being out-
priced in the export market, The problem
in this sector is, of course, certainly
of modernisation of units. Now
they have shuttleless looms which
produce a larger variety of counts than
the conventional looms we have and
then the productivity is also high. Also
there are certain technical things we have
to take care of on the research side which
is not there now. Then there is the
problem of infra-structure, as | have
already said, on the export front. Our
whole industry is organised on the basis
of price. It is a low-priced economy in
which lower priced cotton is in demand
and the industry is very sensitive to the
price structure, especially in the domestic
market while the export market is quality-
sensitive and we can get better prices if
the quality is maintained. The domestic
market is sensitive to price, as that is"the
state of our economic condition and we
cannot be oblivious of this. With this
problem in hand, modernisation has to be
taken up. An assessment made sometime
ago put the cost of modernisation of our
textile industry at about Rs. 2000 crores.
Now certainly that assessment must have
gone up higher, And against the proposed
requirement of Rs, 2000 crores, the IDBI
had a scheme of soft loan and of this soft
loan we could carve out only Rs. 360
crores for modernisation.

Now, when it comes to this and that is
the challenges we will have to meet and if
we want to do that, we will have to carve
out from the national economy a dose of
resources for this industry. I am not
talking about the ownerships. I will come
to that later on. For the whole industry,
whether nationalised or partly nationali-
sed or in the private sector, this is the
requirement we want; and where will these
resources come from? Now, in the
overall national economy, when the
resources allocated comes, difficulty arises
whether to make the cut in the power or
to make it in the irrigation sector or in
which sector to make it in the overall
general economy, Secondly, apart from
the budgetary support, what measures we
should take to sec that surpluses are
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created out of the industry for reinvest-
ment and how much there is possibility of
saving. At the same time, although there
is creation of savings, there have been
savings and that too good savings, they
were not ploughed back or reinvested,
How to ensure that they are invested back
into the industry ? That is the second
problem,

With modernisation it is not an ecasy
task. While the necessity is there because
modern machines are labour-displacing
as well as raw material-saving, it needs a
careful consideration. Now in the past
we have taken and 1 believe in this
country, in any model of growth we may
take, it will not have political stability
unless it is income-distribution and
employment oriented, At the same time,
while we are all for modernisation, we will
have to take care of our socio-economic
conditions and within these conditions,
how to do it—that is the challenge., But
we should not shy away just by quoting
this side or that side and say that we will
not face it. We will have to take care
of the workers; we cannot abandon them,
At the same time, we have to modernisc,
And then in the raw material moderni-
sation, the grower gets affected.

When the raw material, that is
cotton or any raw material, becomes
lesser, then, we will have to think along
with modernisation on how to develop
the export markets or, alternatively what
to do with the cotton growers. Simul-
tapcously, at this time, the backward
linkage with the growers and the forward
linkages with the commonman, that is,
the consummer, will also have to be
taken care of. i

Well, we are short of resources. We
are seeing this. Everybody knows that
our export markets are sealed. Unless
we modernise the Mills, we will be out of
the market and we will have to paya
price to put it in the market. On the
home sector, when we are short of capital,

DECEMBER 8, 1993

Textile Undertakings 444
(Taking over of
Management) Bill
I think the capacity utilisation is a more
economic and more cheap method of
getting more out of the same investment
rather than to go for further doses of
whatever we can extract, Better utilisa-
tion of capacity, infrastructure and other
things that the industry gets should make
it comfortable.

Shri Zainul Basher mentioned about
having a balanced view of intersecioral
relationship with the handloom, power-
loom and the organised sector. We will
have to be very clear as to what we are
going to do with the weaving sector ;
much of the weaving sector is decentra-
lised. I am not talking here of handloom.
In the power loom sector also we want
a weaving sector. But it is very difficult
in the organised sector to maintain the
weaving sector as a healthy sector, This
is a problem. If we take the policy
option to maintain the weaving sector in
the organised sector, we will have to
keep it healthy. There is a vast interest
of our organised workers. So, we will
have to devise a policy where, by in the
weaving sector at least, some buffering
of undue competition by avoidance of
duties or whatever—is therc has also to
be taken care of. That has also been
pointed out by some one. This will
lead us to the tax structure, policy elc.
I am not going into them in details.
That will take a much more time. In
fact we have to fashion our tax structure
according to the needs of the problems
that we have. These are cconomic as-
pects, The objective conditions, the
validity of total ownership or partial
ownership in the socialistic society
and the cconomic condition are
all to be taken «care of. I think
we will have to pay attention so
as to bring the (extile industry back to
its health, Coming to the management
side or ownership side of it, from the
private sector we have started this in-
dustry. If we have to have a mixed
cconomy, when there is a private sector
also, we will have to assure generation
of investible things., Thereafter we will
have to ensure that if it is textile or jute,
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whatever savings we have we do not
fritter that away or siphon that away
but we try to reinvest that into the jute
and textile industries. Already new in-
dustries come up.

Chemical indusiry is there electronics
industries are there. This pressure will
always be there from these industries (o
divert or siphon off money and put it
there. When this is there, we will have
10 take measures whereby this can be
stopped or, at least, there is a compul-
sory ploughing back of the money into
that so as to make it as a check on
it. Many hon. Members have raised
very valid points. I do not think that
anybody would be in disagreement with
these points. But, some sort of mecha-
nism will have to be devised. 1 want to
say as to why these mills were taken over
about which Government has been criti-
cised on various grounds. And some
have gone also to the other extreme by
saying that the mills which are dieing
should be allowed to die a natural
death. Capital should not be allowed
to be bound to an unprofitable area.
Productivity of capital should be ensured
by allowing it to flow into areas where
it is of more production use. 1 am
happy no one in this House has subs-
cribed to these views. Therefore, 1 feel
strengthened by the support of the hon.
Member. 1 express my gratitude to them
because there is a strong lobby which
tsed the press and editorials in this
réspect. These people live in ivory to-
wers divorced from the socio-economic
reality. 'Workers is not a bank draft
which can be just mide into a cheque
and posted into a post office and ‘appear
with the investment of a capitalist that
he wants to invest anywhere. That mobi-
lity is mot with the worker. ' This is one
‘of the reason we want for nationalisation
of these mills.

At the same time much of public in-
vestment was there and to bring to health
more investment was needed and ‘for
these reasons we had to take this action

because it is not only: that capital em-
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ploys labour, the labour also employs
capital. So who employs whom is a
thing which is not that the worker is only
a worker and not employer of the capital.
So, we have to take care of him,

Sir, it was also one of the perceptions
of the Government that human element
is not a disposable element and those
who think it disposable will find one of
their citade!ls torn off one day becouse
so long as bhunger is there within the
stomach it can be quenched with food
but when this hunger goes to the mind
then it cannot be quenched with food
and even your statutes are burnt to the
ashes:  So, before this stage comes these
people should get rid of ‘their mind of
such query,

Sir, very practical suggestions have
been made by the hon. Members that
huge sums of money of financial insti-
tutions are put in. Over a period of
time imperceptibly—I agree with Shri
Indrajit Gupta's view that it is not over-
night that some industry becomes sick
and one fine morning we see in the
newspapers that it js closed due to either
an attack of cold or flu—it happens -and
I recognise that there is need for strong
monitoring and coordination with the
financial institutions and the administra-
tive Ministry of Commerce to set-up a
cell to take effective action in this regard.
There is a nucleaus monitoring cell but I
assure the House that we will strengthen
the cell and use the most modern me-
thods—be it computerisation—to keep
a track on these mills. We will also
link-up with the banks and create a cell
for such monitoring. It has become a
dire necessity because what is coming up
on the monitoring screen with the
rudimentary methods that we have is not
very happy. It is something which causes
much concern and 1 share the anxiety of
the hon. Members in this respect.

‘Now, a word about the condition in
which some of these mills were left. To
show the dimension of mismanagement in
these 13 mills not only the workers were
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kept idle but also the looms were idle,ope-
rating losses even before the strike were
heavy and working capital was negative.
Sir,these 13 mills were sanctioned assis
tance for modernisation. Seven out of these
thirteen mills were sanctioned the money
but wer unable to utilise even the sanc-
tioned money. Jam  Manufacturing,
loom capacity idle was about 34 per cent.
New City of Bombay Manufacturing Mill,
loom capacity idle was abou 88 per cent.
Podar Mills, about 88 per cent. I am
taking the percentage of loom capacity
that was idle. Tata Mills 100 per cent.
Elephinstone about 45.3 per cent. Shree
Sitaram Mills 100 per cent. Madhusudhan
Mills 100 per cent. Finlay, about 90
per cent. Gold Mobar about 89 per
cent. Kohinoor 100 per cent. Their
operating losses for the year ending 1981
were all negative. [ will not go into the
figures. Even in 1982 they were all nega-
tive. Their working capital in 1982 is
all negative. And then one hon. member
made this point. The original fund, their
own fund, was 12.73 crores and accumu-
lated losses were about 105 crores. The
total liability of these mills comes to
about 186 crores and the amount that
will be needed for modernisation works
out to 140 crores.

MR, DEPUTY SPEAKER : Have
you ascert: ‘ned how long these mills have
been sick ?

SHRI INDRAJIT GUPTA (Basirhat) :
And, Sir, what is the definition of sick-
ness ?

MR. DEPUTY SPEAKER :
right.

That is

SHRI  VISHWANATH PRATAP
SINGH : This ‘sickness’ is a matter
I have gone into, Sir. It is sub-judice,
Sir.  What I have said is the preliminary
assessment which the NTC has taken. We
have nothing to conceal on this count and
I wanted to'share this information with
hon. members to show that we have

nothing to hide or conceal on this count,
I am saying this only to reiterate what
the hon. Members have said, and their
concern. Thereis a need. There is a
dire need for it. We had to take action
in advance and monitor. That advance
action has to be taken. 1 assure you
that we are creating this cell in the Com-
merce Ministry ; we will strengthen {t to
make it a functioning cell, to look into,
to monitor, to take advance action in
coordination with the other financial in-
stitutions.  This suggestion, with all hu-
mility, I accept and I assure you that it
will be enforced.

Coming to the management of the
public sector and the NTC, here we will
have to go into the relationship within
the public sector. We have tried an ex-
periment of taking over and putting an
officer in charge. We have got very
good officers ; they have done very good
work and I am proud of the work of
some of these officers which they have
performed. But it is also a question of
the system, what we are evolving. Now
we have the profit mechanism. In that
respect there is the millowner. He has
a right under the present law to earn a
profit. For that profit he is there on
the spot of the mill and he bas an interest
in running it. Now it becomes sick.
We operate that part. We take out and
substitute an officer, Now we have good
officers ; so long as he is committed, he
does it. He does the work. But we
forget that apart from that, there is one
section of people which is interested in
running the mills and that is the worker.
The worker may want DA, the worker
may want some holiday ; he may want
some holiday ; he may want anything ;
but he does not want the closing of the
mills. Here is a group of persons, having
vested interest, in the running of the
mills, and that is the worker. And it is
this main spring which we should use on
the spot at the mill. Many hon. Mem-
bers have spoken about this point in
order to improve the machinery of the
NTC Mills and I am convinced on
this count, In Ahmedabad itself, I have

~
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had that experience. Though at subsi-
diary level, we have labour representa-
tives, but at unit level, we had only upto
the floor shop level. But in Jehangir
Mill Ahmedabad, we created a manage-
ment committce of seven, and out
of seven, we put in two workers
representatives, and it is not from
INTUC union; it is a non-INTUC
Union. One, we have taken from the
INTUC union. It was done, so that
it may not look a governmental show-
piece. We have put two workers repre-
sentatives and I am glad 10 report the ex-
perience as a result of the workers parti-
cipation, that within three months, they
could reduce the waste, increase the
spindle utilisation from 7 to 89. The
mill was running on three boilers, the
workers themselves suggested that one
boiler should be closed, and they could
run on with two. They gave us a saving
of Rs. 1.25 lakhs per month, and the
workers also suggested or agreed even (0
retrenchment or rationalisation of 27-28
workers there.

With this freedback, | have decided
that within one year, we will adopt this
at least in one-third of the NTC Mills,
and having gained the experience will
extend it to the entire NTC.

The other is the question with regard
to result--orientation : the people who
are incharge of NTC mills should be
result-oriented. For this, we are going
to make an yearly assessment, 1 have
made it clear, though there has been a
criticism in the press, that we will make
an assessment of running of a mill over
a period of one year, and if a manager of
a mill does not perform well, inspite of
giving modernisation doses, in spite of
providing of machines, and giving all the
the allowances for the power cut which

is there in some States, or some undue -

external conditions, he will have to go.
Of course, 1 will not compare their per-
formanc with the private sector, but their
own benchmark. If from their own
bench mark, their performance falls short
of what it should be, that manager will
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have no place in NTC and will have to
find a place somewhere else. We cannot
filter away funds of these units like that.
As I said, we will implement that after
making an assessment......

SHRI MAGANBHAI BAROT : We
will fully support you in that.

SHRI VISHWANATH  PRATAP
SINGH : Then, a question was raised
about the NTC Chairman’s ‘appointment
pending for three years. A part-time
Chairman is already there, and part-time
does not mean that he is temporary.
We have part-time Chairmen in various
corporations. And, then we have an
M.D. looking after the affairs. Selection
of the next M.D. has also been made by
the PSIB and is with the Government
for approval ; that is, of course, a pro-
cedural matter. And it is not three
years, M.D. was there, and he is still
there. ;

Though | have made certain comments
about ourselves, and the functionipg of
the NTC, it should not be taken as an
occasion for the glee of the private sector.
Private sector should not forget that
every NTC mill is a symbol of their
failure ; it is a gift which the private sec-
tor has given to us as a great symbol of
their management inefficiency, And it
is from junk that we started ; it is not
that we started a new mill, and then came
to loss ; we started from losses,

Having said this, I want to tell you
that the spindle capacity in NTC is
15.6%. 1 am not taking the present
Rombay mills figures, because I have got
the figures of pre-Bombay mills,

In the NTC we have got 23% looms
of the industry. Now, I take production
in the NTC. Compared to the total
production in the textile industry it has
15,6 per cent in the field of, spindles and
13.04% in the yarn production. It is
true that it is little less, but it should not
be forgotten that in 1980 itself 228
million kg of man-made fibre and blended
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varn was produced in the private sector.

We don’t have its production in the

NTC mills. If we give allowance for this,
then the percentage of production in the
NTC is no less than the production in
the private sector, With 23%, of loom-
age in the NTC, it has a total cloth pro-
duction 22,46°/. So, on the production
side the picture is not as bleak as
has been painted,

Now if we compare the number of
workers employed per thousand spindles
in the NTC, you will notice that we are
having 33,70 workers per thousand
spindles whereas in the private sector it is
2780, So, we are employing much

more,
PROF. N.G, RANGA Do we pay
better wages to them ?
SHRI VISHWANATH PRATAP
SINGH : There has been no strike in
the N-T.C, for wages. This shows the

satisfaction of the workers,

No, I take the average count. It has
gone up in the NTC mills, If we com-
pare 1975-76 with 1982-83, in the NTC
average count has gone up by 23%.

In regard to the productivity level
achieved, if we take per spindle gram
conversion, it has gone up by 16% in the
seven years., Whereas the loom produc-
tivity in 1975-76 was 211, it has “gone up
to_216. Market yarn production has
gone up by 30%,, cloth yarn producaou
has gone up by 23%, And the net per-
centage loss to the production valué in the
nationalised mills, which was 15.6%
during 1982.83, has come down to 6.4
per cent in August 1983, But this includes
the moratorium given on the interest
¢

A point was made that contolled cloth
_ production _obligation was removed by
this Government. 1 think my hon. friends
are very conveniently forgetting that it
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was in October 1978 that this obligation
was removed,

I assure you that in the NTC there is
no loss on account of the production of
controlled cloth. A case is being made
out that the private sector was absolved
of it. But we see an excise has been
levied on the private sector in lieu of the
production of the controlled cloth.

About the blended cloth, a suggestion
was made by an Hon. Member. 1 may
inform him that we have started polyester
blending for a cheaper cloth of that
variety.

Prof. Ranga and others asked about
the losses. It is true that they amount
to Rs. 425 crores but they are the accumu-
lated losses incurred from the beginning.
Moreover. some mills were closed for
seven to nine years before we took
cover.

I may inform that out of Rs. 425
crores at least Rs, 220 crores have been
paid back to the Government. Apart
from that within this period, this organi-
sation has paid Rs. 1,377 crores to its
labourers as wages. So, keeping this in
view we can say that it is serving a useful
purpose. Of course, it has got its pro-
blems and improvements are also
necessary. It was asked what we were
going to do about these 22 mills.
Perhaps Mr Chitta Basu asked it, or my
hon. friends here did it. Not that they
are going to be closed. But these 22
mills constitute a very high percentage of
the loss of 103 mills which we have got,

SHRI CHITTA BASU : I hope you
are not going to close them down.

SHRI VISHWANATH  PRATAP
slNGH We are going to constitute a
committee (o go into it, and identify what
steps should be taken 1o bring them back

L% B
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that they are noing to be unmodiately
closed down.

SHRI CHITTA BASU : Can you
assure us that they will not be na y
closed down? You can take
measures. '

SHRI VISHWANATH  PRATAP
SINGH : | can give an assurance that
we will do everything to keep them
open.

A point was raised about funds for
modernization of the mills in the South
and those in the North. Yesterday it
was said that the House should be
informed about this aspect. 1 should
compliment the subsidiaries in the South;
they are doing very good work. Butto
say that the mills in the North have been
given more ol modernization funds, and
those in the South less, is not carrect.
The subsidiary of NTC in Tamil Nadu
and Pondicherry has been given Rs. 47.68
crores; NTC Andhra Pradesh and Kerala
Rs. 39.42 crores; NTC South Maharashtra
has been given Rs. ?S.1 crores-these are
the highest. And the lowest amounts
given arc to NTC DFR Rs. 2288 crores,;
NTC U.P. Rs. 2217 crores and NTC
Madhya Pradesh Rs. 27.80 crores. They
fall in the lowest range, NTC Gujarat
has got a fair dose of Rs. 50 crores.
These are the figures they had asked for,
So, 1 have given them.

Now, a question aboul the delay was
asked. A political reason is ascribed
for the delay. It is said that because the
AICC meeting was there it was done all
of a sudden. 1t is not so, We were
on this issue,

SHRI R. R. BHOLE : What about
trying to run a mill on cooperative
basis ?

SHRI VISHWANATH PRATAP
SINGH : On the question of labour in
management, I expressed myself quite
strongly. | don’t think there is any

S

further elaboration needed.  Wherever
possibilities for ‘it are open, it Will be
there; i.e. involving more and more of

labour in mmgement will be the pollcy
we will be udoptmn in NTC.

Now, about the reasons for the delay,
I need not go into them again. But
what was happening already ? I remem-
ber that many more—more than 13—
mills were closed. A few months back,
I remember in January or February,
we ook all steps to revive them.

17.50 brs

(DR. RAJENDRA KUMARI BAJpa1 in the
Chair)

Whatever arrangements were necessary
from banking institutions—in that respect
we took steps. And they were revived.
About HRA for labour, the Deshpande
Committee report was there. Governmeat
immediately accepted it, and took steps
for labour welfare. [ need not go into
the details of it. But it is known that
employees drawing about Rs. 750/~ per
month were given Rs, 32/-; these getting
Rs. 751/- p.m. and above were given
Rs, 45/- p.m. ; those getting wages above
Rs. 1250/- were given Rs. 65/- p.m. So,
we took care—on the labour side.

But the labour was also coming to the
mill-gate. There was no question of the
strike existing. It was a reversal of the
strike. Workers were coming to the mill-
gate and going back. When this slage
came, this was the condition : Workers
are coming to the mill gatc and going
back—it i1s not a condition of strike.
How can we be just silent spectators ?
Government had to act and that was the
reason behind it. Stalemate does not
make a change. If an action is valid on
one day, it is valid for all days; if it is
not valid for any day, it is not valid for
any day. So, just making a date out of
AICC session is not proper, [ suppose
the more concern is to make politics out
of it. Many people want to exploit this
political soil; that soil has gone away by
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take over; and they are now more con=
cerned about saying that Congress has
done it, has made a political capital out
of it.

AN HON. MEMBER : Dirty Politics,

SHRI VISHWANATH PRATAP
SINGH : What is dirty about politics ? If
politics were of that dirty, would we be
all here ? Is it not politics in anything
else than doing what is in public interest.
Is it not politics expressing public will; is
not politics change of the status-quo: is
not politics changing of the economic
situation and transforming it into some-
thing; and if it 1s so, we are for politics.
What is politics about it ? What is wrong
about it 7 We are all in politics and
politics is made for this. Isit your
concern that the party will do all wrong
things and then go to the electorates ?
We will do correct things and go to the
clectorates. What is wrong in it ?

Yesterday, Shri Jagpal Singh was saying
about it and today mili-bhagat theory was
also being proposed that we have acted
in the interest of big guns. Now, taking
over of Podar Mills, Tata Mills, Finlay
Mills, Gold Mohar Mills, Jam Manufac-
turing Mills, Kohinoor Mills and Shree
Sitaram Mills is it happening in favour of
the guns ? If they were so happy in the
mili-bhagat, that is government has done
this to oblige them, why have they gone
to the court ? They should have said,
thank you to us, very nice, you have done
this,

A point had been raised yesterday
about compensation and it was pointed
out that compensation for take over had
not been expressed in detail, The detail
is given in the financial memorandum
itself.—Rs. 30,000 per annum, that is Rs.
2,500 per month for 7 lakh spindles and
12 1/2,000 looms. 1 will not say that it
is less, because that is what they are say-
ing in the court; it is enough and right; it
is not excessive,
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Shri Ashfag Hussain said something
about giving priority to the workers regar-
ding compensation. I think the NTC has
worked out a rough estimate; and it is a
rough estimate subject to revision. But
the first picture 1 want to share with the
house and that is that the book value of
fixed and current assets of these mills
come to roughly Rs. 51.29 crores; I am
leaving out the decimal so that we can
understand it. Rs. 51 crores are the total
assets in the preliminary rough assessment
that has come, according to the study
made by NTC. For this assecsment, we
will go by the book; for income tax, they
go by the books; for us how will they take
the land ? What has come and what is
there real and correct and what they say
that we are doing. Now a question was
raised what will the workers get, previous
dues; and whether mills owners will make
a big profit and government has done
something to give them a big compensa-
tion; big or small, due compensation is
due compensation, according to the law,
1 do not want to make comments on the
facts which are emerging,

I am informed that under the liabilities
in respect of sick textile undertakings
nationalised in 1974 during the pre-take
over management period, priority was like
this. Arrears in relation to provident
fund, salarics and wages and other
amounts duc to employees; then secured
loans, then revenue taxes, then cess rates
or any other dues to the Central Govern-
ment, State Government, logal authority,
and then comes any credit availed of for
the purpose of trade or the manufacturing
operations, then ‘any other’ etc, Now,
out of the amount the secured loans of
banks and other financial institutions
come to Rs. 115 crores, and then of wor-
kers Rs. 20 crores; out of the amount of
the time of nationalisation, first will go
Rs, 20.26 crores to workers.

SHRI MAGANBHAI BAROT : Pro.
rata or total ?

SHRI
SINGH :

VISHWANATH PRATAP
Total. In pre-takeover first
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comes the worker. Out of the amount
first the dues to the worker will go.

SHRI MAGANBHAI BAROT : |
would like to know, supposing Rs. 20
crores are of labours, whether it will all
to go to the worker, or pru-rata of that
amouant.

SHRI  VISHWANATH PRATAP
SINGH : All the Rs. 20 crores will go to
the worker.

SHRI MAGANBHAI BAROT : Thank
you.

SHRI SATYANARAYAN JATIYA
(Upain) : What about the provident
fund ?

SHRI VISHWANATH PRATAP
SINGH : That s included, Provident
fund, salary, wages and all other amounts
due to him arc included. Then whatever
is the balance will go to financial institu-
tions and banks, that is Rs. 115 crores.
Now, whatever is less I am legally ready
to give. I am not legally denying anyone.
But the law is like this. That is what is
coming first in the picture.

AN HON. MEMBER :
have it you do not give,

If you do not

SHRI  VISHWANATH PRATAP
SINGH : I do not deny anybody’s due,
According to law, whatever is due 1 will
give. I am not vindictive.

Then, one suggestion was made about
the sale of land and use of it, for this
purpose. I do not want to make any
comment. There is no particular proposal
as yet before us, The matters are sub ju-
dice. 1 do not want to make any comment..
The Press has come out that the Govern-
ment has taken over these mills, saying
that land is worth Rs. 160 crores and to
sell it for party funds and to generate it
for party funds. I think it is motivated

Taking over of
Mana:sm) Bill

news by the vested interests to malign the
action of the Government.

(Interruprions)
No. It is not on that side. It is not
on that side,
oft megArTigey Afzar 0 A FEAT

Tigar gfE g Zamergw faa &
A% g9 § 9EF HEANAT AFT A §B
de 9z §1 | 92 fFg & § wae
#1 gz A9 FAF7ar § | gEfar 7
ardY avg qér S W @ o .

ot fazqara gam fag st W
TARTANA ¢ g H AN @i g |

At least, 1 may tell you that sale to
private persons is not going to be made.
So, that rules out speculation in the
market; or any underhand dealings. Public
seclor to public sector is a different afTair.
For any need that can be done. But at
lcast that is ruled out at this moment.

SHRI HARIKESH BAHADUR
(Gorakhpur) : We can see tomorrow.

(Interruptions)

SHRI VISHWANATH. PRATAP
SINGH : I requested the Chair to per-
mit me to continue for fifteen minutes
more.

Now to make it short, about the taken-
over and closed mill of Gujarat, a point
was made that the Government was not
doing anything. There have been other
closed units also, which have all been
taken over. Three units in Kerala, one
in Karnataka and one in Gujarat, all
were nationalised by the respective State
Governments, In Orissa alse one textile
mill has been nationalised by the Govern-
ment of Orissa through an Ordinance,
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by acquiring the mandatorily owned shares
in August 1983,

The Government of Gujarat has
already submitted the Bills seeking natio-
nalisation of two taken-over mills to the
Ministry of Home Affairs for administra-
tive approval of the Central Government.
The Governments of Kerala, Tamil Nadu
and Karnataka are being requested to
bring necessary legislations as early as
possible.

About the Anglo French Mills—Mr
Indrajit Gupta has come at the right
time—we are having today detailed dis-
cussions with the IDBI. Just after this
debate I am going there. The Governor
of Pondicherry has also come. I am
informed that the solution is very near.
1 hope a satisfactory solution will come
out.

About Gujarat the position is like this.
The Mills are Manakchowk, Mahalakhia,
Masbin, Monogram, Maharana and PG
Textile Mills. Four units are in stages of
liquidation. About Maharana Mills a
writ has been filed in the High Court of
Gujarat, We are in dialogue with IDBI
in all these matters and we are trying to
work out a package obout the rehabili-
tation of these mills so that there is some
solution of opening of these mills. We
are in active dialogue in all tbcsc matters.
(Interruptions)

There are 34 mills and if 1 talk about
each and every mill it will take quite a
long time. 1 have got the malterial with
me. But I can gencrally say that we will
make all efforts and try to bring about
solutions for opening and running of these
mills. ;

SHRI ERA MOHAN (Coimbatore) :
What about Coimbatore Mills ? The wor-
kers are suffering.

SHRI  VISHWANATH PRATAP
SINGH : I understand the problem and
share your concern.

18.07 hrs.
(MR. DEPUTY SPEAKER in the Chair)

In the JK Rayon we have ordered in-
vestigation under the IDR Act. But they
have gone to the court and taken stay
against investigation.

In the end I say that the Government
will continue to give its fullest attention
to this industry which involves lakhs and
lakhs of workers and give them fruitful
empleyment. The industry is in crisis.
We take it as a challenge—a challenge to
put it not only on a sound footing but
also to give the workers fruitful employ-
ment.

With these words, I commend the Bill
to the House.
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MR. DEPUTY SPEAKER : I shall
now put the Statutory Resolution to the
vote of the House. The question is :

«This House disapproves of the Textile
Undertakings (Taking over of
Management) Ordinance, 1983
(Ordinance No. 10 of 1983) pro-
mulgated by the President on the
18th October, 1983."

The motion was megatived.

MR. DEPUTY-SPEAKER : Now the
question is @

«That the Bill to provide for the taking
over in the public interest of tbe
wanagement of the textile under-
takings of the companies specified
in the First Schedule pending

natiopalisation of such undertakings

and for matters connected there-
with or incidental thereto, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER. : The
House will now take up clause by clause
consideration of the Bill.

MR. DEPUTY SPEAKER : There are
no amendments to Clause 2. The question
is

«That Clause 2 stand part of the Bill."

The motion was adopted.
Clause 2 was added 10 the Bill,
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Clause 3=Management of certain textile
undertaking to vest in the Central
Government

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH
PRATAP SINGH) : I beg to move :

Page 2, line 37,-

for “booklets” substitute <‘book
debts™. (9)

MR. DEPUTY SPEAKER The
question is :
Page 2, line 37,-

for “booklets” subsititute ¢“book
debts”’

Amendment No. 9 was adopted.

MR. DEPUTY SPEAKER : The
question is :

“Tbat Clause 3, as amended, stand
part of the Bill."”

The motion was adopted.

Clause 3, as amended, was added to the
Bill.

MR. DEPUTY SPEAKER : There are
no amendments to Clauses 4 and 5. I put
both the clause together to the vote of
the House. The question is :

“That Clauses 4 and 5 stand part of ‘
the Bill.”

Thé motion was adopted.

Clauses 4 and 5 were added to the Bill.

Clause 6—Power of the Central Govt. to
make certain declarations in relation to
certain textile undertakings.

SHRI SUDHIR GIRI (Contai) : I beg
to move ; ;
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Page 6, —

for line 6, substitute-
“nationalisation of the mills or the

expiry of three years from the

commencement of this Act,
whichever is earlier”. (1)

MR. DEPUTY SPEAKER I put
amendment No. 1 to Clause 6 moved by
Shri Sudhir Giri to the vote of the
House.

Amendment No. | was put and negatived.

MR. DEPUTY SPEAKER : The
question is :

“That Clause 6 stand part of the Bill.”

The motion was adopted.
Clause 6 was added to rthe Bill.

MR. DEPUTY SPEAKER : There is
no damendment to Clause 7, The quéstion
is :

“That Clause 7 stand part of the Bill”,

The motion was adopied.
Clause 7 was added to the Bill.
Clause 8—Application of Act 1 of 1956

SHRI SUDHIR GIRI ; I begto
move :

Page 6, lines 41 and 42,—

P* ‘0 line ”o-

omit “‘except with the consent
the Central Government”’, 3) o
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MR. DEPUTY SPEAKER : 1 put
amendments 2 and 3 to Clause 8 moved
by Shri Sudhir Giri to the vote of the
House,

Amendments Nos. 2 and 3 were put and
negatived.

MR. DEPUTY SPEAKER : Shri
Maganbhai Barot, do you want to move
your amendment ?

SHRI MAGANBHAI BAROT : I am
not moving, but I want to press the

MR. DEPUTY SPEAKER : If you
are not moving, you cannot press. Now
the question is :

“That Clause 8 stand part of the Bill.”

The motion was adopted

Caluse 8 was added 1o the Bill.

MR. DEPUTY SPEAKER : There are
no améndments to Clauses 9 to 11. The
question is :

“That Clauses 9 to 11 stand part of
the Bill".

The motion was adopted.

Clauses 9 ro 11 were added to the Bill.

Clause 12~#vidance of voluntray
transfers

SHRI SUDHIR GIRI :
move

I beg to

Page 7, line 45,—
Jor “‘six months" substituie “‘one
year” (4)

MR. DEPUTY SPEAKER :
amendmenit No, 4m¢lmuwn
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Shri Sudhir Giri to the vote of the
House.
Amendment No. 4 was put megatived.

MR. DEPUTY SPBAKER : The
question is :

“That Clause 12 stand part of the
Bill”.

The motion was adopted.
Clause 12 was added to the Bill.

Clause | i—Power to terminate contracts
of employment

SHRI SUDHIR GIRI
move :

: 1 +beg to

Page 8,—
after line 6, inseri—

“Provided that if an employee, not
working in the cxecutive capacity
has been in employment of the
company for not less than one
year, he shall not lose his job."
(5)

MR. DEPUTY SPEAKER : 1 put
amendment No. 5 to clause 13 moved
by Shri Sudhir Giri to the vote of the
House.

Amendment No, 5 was put and negatived.

MR. DEPUTY SPEAKER : The
question is :

“That Clause 13 stand part of the
Bil*"-

The motion was adepted.
Clause 13 was added to the Bill.

st} Bl
Clause 14 Penalties

SHRI SUDHIR GIRI : I beg to
move :

P'.e 8, lipe 21,—
Jor “two" substitute ‘‘five” 6
Page 8, line 22,—
Jor *‘ten” subsiitute *fifty’, (7)

MR. BEPUTY SPEAKER : 1 put
amspdments Nos. 6 and 7 to Clause 14
moved by Shri Sudbir Giri to the yote
of the House.

Amendments Nos. 6 and 7 were put
and negative.

MR. DEPUTY SPEAKER : The

‘question is that Clause 14 stand .part of

the Bill
The motion was adopted.
Clause 14 was added to the Bill,

MR. DEPUTY SPEAKER : There
are no amendments to clauses 15 to 17,

MR. DEPUTY SPEAKER : The
question is :

“That Clauses 15 to 17 stand part of
the Bill™”

The motion was adopted.

Clauses 15 to 17 were added to the Bill

MR. DBEPUTY SPEAKER : The
question is :

“That the First Schedule and the
Second Schedule stand
the Bill™, iy

The motion was adopied.

The First Schedule and the Second
Schedule were added to the Bill,
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MR. DEPUTY SPEAKER : The

question is :

«That Clause 1, Enacting Formula,
Preamble and Title stand part of
the Bill.”

The motion was adopted.

Clause |, Evacting Formula, Preamble
and Title were added to the Bill.

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH) : Sir, 1 beg to move :

«That the Bill, as amended, be pas-
MR. DEPUTY SPEAKER : Motion
moved :

“That the Bill, as amended, be pas-.

sed.”

PROF. N.G. RANGA (Guatur) : Mr.
Deputy Speaker, Sir, Sir, I wish to con-
gratulate moyself on baving such an effi-
cient and honest Minister who has the
courage to turn round to some of our
friends and then say, ““To be in politics
is to do an honest job and to serve the
people with integrity”, in the manner in
which the Minister himself has been ser-
ving us. He has anticipated me in one
very importanl respect,

All these mills have become sick be-
cause of some defect in the Governmental
system that we had till new, We have
had the Company Law administration
and several other institutions which were
expected to watch how the joint stock
companies are being managed and the
industries with which they are dealing.
Unfortunately, they have not done their
duty. And what is more, the Govern-
ment also have not taken up its respon-
sibility seriousiy enough to go on watch-
ing how each one of these industries is

being managed by its management. 1 am
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glad that my hon. friend, the Minister
has taken up this responsibility in right
carnest and he is going to create a cell.
It is indeed a move of which all of us
ought to be proud and all of us should
be happy about it,

Secondly, 1 wish there had been no
need at all for this ordinance. Ordinarily
we should not resort to these ordinances.
It is quie possible that if Government
had not come forward with this ordi-
nance, those managements would have
played some mischief on coming to know
through their own means of information
that Government was going (0 legislate
in this manner. And, thercfore, there
was and there could be some justification
for taking thosc people by surprise
through this ordinance. But ordinarily,
we should try our best to keep our own
secret with ourselves and deal with these
matters in the usual legislative manner,
taking the House into eonfidence and
seeking their cooperation in getting such
legislation passed.

I also wish that our workers have been
wiser in Bombay and bad not gone
through that terrible ordeal of more than
1} years of strike. Throughout that
period, my heart was bleeding and 1 did
not know how to contain my own resent-
ment about this kind of social system ‘in
which workers should be obliged to be
on strike for more than one year and go
through all those sufferings and yet there
was no redress at all. The Government
was helpless and we were all helpless and
I hope the trade-union lcaders on one
side and the industriatists on the other
would try their best to be more coope-
rative and more humanitarian in their
approach towards industrial problems and
cooperate with the Government and help
it to see that such strikes do not take
place hereafter. I need not say anything
more,

I would like my hon, friend to warn
the Law Ministry to be more industrious,
more vigilant and more helpful in prepa«
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* ring these Bills in such a way that there
would not be so much scope for mere
rule making power and then placing those
rules on the Table of the House and
expecting our members to go through all
those rules and see which onc of them
is right, which one of them is extra-legal
and so on and so forth. As far as pos-
sible, it should be the duty of every
Ministry, with the cooperation ef the Law
Ministry, to see that the Bills which are
placed before us are as comiplete as possi-
ble and, (o the minimum possible extent,
room is left for ruling-making power.

I need not say anything more. I wish
to congratulate the hon. Minister for
having taking the House into his confi-
dence and assuring us that this  Govern-
ment is really genuine and honest in its
profession of friendship and comrade-
ship with our workers.

SHRI HARIKESH BAHADUR (Go-
rakbpur) :  Mi. Deputy-Speaker, Sir,
though this i1s a welcome measure, that
the hon. Minister has taken over manage-
ment of these 13 miles, he could have
done the same thing for other mills also,
as my hon. friends, Mr. Jatiya and
Mr. Barot have explained about Iadore
and Ahmedabad mills. The Government
has got the authority to take over the
management of these mills also. But 1
do not know why the hon. Minister did
not think of taking over the management
of these mills also where the workers are
starving and they are not getting their
salary. These mills also are facing
clousure. This_kind of a proposal is there
already. The workers are being exploited
atl various places,

So far as the sincerity of the Govern-
ment is concerned, I am not talking of
the hon. Minister—there is no doubt
about him that he it an honest person and
he is trying to do his level best—but
about the place where he is, 1 do not
think there is any meaning of honesty...

MR. DEPUTY SPEAKER : You
were also there for some time, Therefore,
don’'t criticise that.

ing over of
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SHRI VISHWANATH PRATAP
SINGH : Is he sure where he is 7

MR. DEPUTY SPEAKER : You are
living in a glass house, Therefore, you
must not throw stones on others.

SHRI HARIKESH BAHADUR : My
house is made of steel fibre,

What I want to say is that the Govern-
ment is not sympathetic towards the pro-
blem of workers because, when the hon.
Minister came as the Commerce Minister
here, before that, the textile strike was
not properly handled by the Government
of the ruling party and most of the wor-
kers were suppressed. There had been
a lot of exploitation of workers, Their
demands were not probably considered.
We know how much harassment was
created by the Government for the
workers. But, anyway, the Government
perhaps wanted some political advantage
of it and, therefore, they decided to take
over these 13 mills. But still they did not
nationalise them. My demand is that
the mills which are being taken over by
the Government must be nationalised,
The Swadeshi Cotton Mills should also
be nationalised. There in ademand that
this industry must be nationalised. Only
taking over the management af the mills
for six months or a year will not do.
There has been a constant demand in this
House that there should be nationalisa-
tion of this industry. The nationalisation
of the industry is not bening done, The
workers are also demanding it. I would like
to demand from the Government that the
Swadeshi Cotton Mills must be nationa-
lised. There has been a lot of exploita-
tion of the workers. If the management
is again handed over to the capitalists,
the mill owners, the whole purpose will
be lost.

Generally, we find that whenever the
Government takes over a mill, after
modernising it and creating a better situa-
tion there, they again hand over it to the
mill owners. It is a very bad thing ; it
is a very bad practice. It has always
been opposed here, 1 demand that this
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industry must be natiopalised. At the
same time, the management of Indore
and Abmedabad mills should also be
taken over,

The last point which 1 would like to
raise is that workers. must be fgive_n
participation in the management and it
is the most essential factor.

First of all, the Swadeshi Cotton Mills
should be nationalised and next workers
must be given participation in the
management,

These are the two specific demands and
I think the Hon. Minister will consider
them.

SHRI VISHWANATH PRATAP
SINGH : As regards workers' participa-
tion. 1T said the Government is in agree-
ment for increasing the role of the
workers participation.

As regards Swadeshi Mills, that was
taken over and the Government has rei-
terated its stand that the take-over was
correct and the matter is in the court
and we are fighting it in the court.

As regards Indore and Ahmedabad, |
said that we had a dialogue with the
IDBI and their packet and see what /pos-
sible things could come.

MR. DEPUTY SPEAKER : The ques-
tion is :
*“That the Bill as amended be passed’.

The motion was adopted.

SUPPLEMENTARY DEMANDS*
FOR GRANTS (GENERAL)

MR. DEPUTY SPEAKER : Now the

House will take up Supplementary
Demands for Grants.

i &

I am told by the Government that we
are very much behind the schedule in our
legislative business and the Speaker is
good enough to have all discussions,
whatever you unanimously say. There-
fore, you must all kindly cooperate. This
is supplementary demand. The time
allotted is only 2 hours Therefore, we
will complete it.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): Before the
discussion starts, | have a statement to
make.

The current batch of Supplementary
Demangds includes a provision of Rs. 22.9
crores for loans to Delhi Transport Cor-
poration under Demand No. 80.

It has been stated in the write-up that
that the revision of fare structure of DTC
is still under consideration of Govern-
ment.,

I have now been informed by the
Ministry of Shipping and Transport that
the Ministry has decided, 1o/ the present
not to revise the DTC fares. The Hon.

"Members may kindly take note of this.

MR. DEPUTY SPEAKER : We shall
now take up discussion and voting on
the Supplementary Demands for Grants

in respect of the Budgei (General) for
1983.84.

Motion moved ; “That the respective
Supplementary sums not exceed-
ing the amounts on Revenue
Account and Capital Account
shown in the third column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to defray the char-
ges that will come in course of
payment during the year ending
31st day of Mareh, 194 in res-
pect of the following demands

entered in the second column
thereof,

Demand Nos. 6, 9, 11, 12, 17,
25, 27, 29, 30, 39, 43, 45, 48,
49, 51, 58, 62, 63, 70, 76, 79,
80, 82, 83, 86, 95, 96, 97, 99,
101, 102, 108, and 109.”

e "“*Moved with the recommendation of the President,



